
CENTRAL ADMINISTRATIVE TRIBUNAL. JA3&LPUR BENCH 
CIRCUIT BENCH AT BILASPUR

O r ig in a l A p p l ic a t io n  No. 518 o f  2 004

B ila s p u r , t h i s  th e  8 t h  day o f  J u ly , 2004

H on*ble S h r i  M ,P. S in g h , V ice  Chairman  
h b n 'b le  S h r i  J^dan Mohan, J u d ic ia l  Member

E. V isw anatban , S / o .  S h r i  A chuthan, 
a g e d  a b o u t 51 y e a r s .  Employed a s  
F i t t e r  O r. I ,  Under SS S (E /O H E )/C on st.
SEC. R ly , B ila s p u r , R e s id in g  a t  ;
R a ilw ay  j r .  No. 1163 , C o n s tr u c t io n  
C o lo n y , B ila s p u r , T e h s i l  u D i s t r i c t  s
B ila s p u r  (CG ). . . .  A p p lic a n t

(By A d v o ca te  -  S h r i  B*P. Rao)

V e r s u s

1 . U nion o f  In d ia ,  
th ro u g h  * The S e c r e ta r y ,
M in istr y  o f  R a ilw a y s ,
R a il  Btewan, New D e lh i .

2 .  The G en eral M anager, S o u th  
E a st C e n tr a l R a ilw a y ,
B ila sp u r  Z one, GM O f f ic e ,  PQ s 
B ila s p u r , T e h s i l  & D i s t r i c t  s 
B ila sp u r  (CG).

3 .  The Deputy C h ie f  E l e c t r i c a l  E n g in eer  
( C o n s t r u c t io n s ) ,  S o u th  E a st  C e n tr a l  
R a ilw a y , pq * B ila s p u r , T e h s i l  &
D i s t r i c t  s B ila s p u r  (CG).

4 .  The S r . P e r so n a l O f f ic e r  ( C o n s t r u c t io n s ) ,
S o u th  E a st C e n tr a l R a ilw a y , PO ;
B ila s p u r , T e h s i l  & D i s t r i c t  »
B ila sp u r  (CG ). . . .  R esp on d en ts

O R D E R  (O r a l)

By MoP. S in g h , V ic e  Chairman -

By f i l i n g  t h i s  O r ig in a l A p p l ic a t io n  t h e  a p p l i c a n t  has 

s o u g h t  d ir e c t io n  t o  th e  r e s p o n d e n ts  t o  d is p o s e  o f  h is  r e p r e s e n ­

t a t i o n  d a te d  2 5 th  November, 2 002 (A nnexure A - 4 ) .

2 .  The b r i e f  f a c t s  o f th e  c a s e  a r e  t h a t  th e  a p p l ic a n t  i s

w ork in g  a s  G ra d e-I  F i t t e r  s i n c e  1 .1 1 .1 9 8 8  in  t h e  e x i s t i n g  pay
(R e v is e d ) .

s c a l e  o f  R s . 4 5 0 0 - 7 0 0 0 / ^  A cco rd in g  t o  him he i s  e l i g i b l e  fo r  

p rom otion  t o  th e  n e x t  h ig h e r  g r a d e  o f  CM  in  th e  pay s c a l e  o f  

R s. 5 0 0 0 - 8 0 0 0 /-  under ACP Schem e. In t h i s  r e g a r d , he has g iv e n
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/
t o  t h e  r e s p o n d e n ts ,

a r e p r e s e n t a t io n  d a te d  2 5 .1 1 .2 0 0 2 /  w h ich  has n o t  y e t  b een  

d e c id e d  by th e  r e s p o n d e n t s .  Hence, he has f i l e d  t h i s  att c la im ­

in g  th e  a f o r e s a i d  r e l i e f .

3 .  in  th e  f a c t s  and  c ir c u m s ta n c e s  o f th e  c a s e ,  we c o n s id e r

i t  a p p r o p r ia te  t o  d i r e c t  th e  r e s p o n d e n t  No. 3 t o  c o n s id e r  th e

r e p r e s e n t a t io n  o f  t h e  a p p l ic a n t  an d  ta k e  a d e c i s io n  by p a s s in g

a s p e a k in g , d e t a i l e d  and r e a s o n e d  ord er  w it h in  a p e r io d  o f  

t h r e e  months from  th e  d a te  o f r e c e i p t  o f cop y  o f  t h i s  o r d e r .

We d o  s o  a c c o r d in g ly .  The a p p l i c a n t  i s  a l s o  d i r e c t e d  t o  sa n d  a 

cop y  o f  t h i s  o rd er  a s  w e l l  a s  th e  cop y  o f  t h e  p e t i t i o n  t o  th e  

r e s p o n d e n t  N o. 3 , w i t h in  a p e r io d  o f 10 days from  th e  d a te  o f  

r e c e i p t  o f cop y  o f  t h i s  o r d e r .

4 .  A c c o r d in g ly , t h e  O r ig in a l  A p p l ic a t io n  s ta n d s  d is p o s e d  o f  

a t  t h e  a d m is s io n  s t a g e  i t s e l f .

J u d ic ia l  Member V ic e  Chairman


